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[ 26 MAR. 1973 ] to Questions 70
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LICENCES FOR MANUFACTURE

NAGPUR PASSENGER TRAIN

*B87. SHRI N. K. SHEJWALKAR: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal under
Government's consideration to reintroduce
381(382 Bhusaval-Nagpur Passenger train
and also speed up Maharashtra Express; and

(b) if so, the details thereof and the time
by when the proposal will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.

OF POLYETHENE GRANULES

*688. SHRI SWAMINATHAN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the applicants who
applied for licences for the manufacture of
Polyethene granules, State-wise;

(b) whether licences have been issued
only to the Imperial Chemical Industries and
the Union Carbide Ltd; if so, the reason for
rejecting the other applications; and

(c) the policy of Government for meeting
the shortage of raw materials for the
production of polyethene paper?



